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¢ii) Annual Report of the Cochin
Shipyard Limited, Cochin, for
the year 1974-75 along with
the Audited Accounts and the
comments of the Comptroller
and Auditor General thereon.
[Placed in Library. Sze No.
LT-10523/176].

(2) A copy of the Report and Certi-
fied Accounts (Hindi and English ver-
sions) of the Shipping Development
Fund Committee for the year 1673-74
together with the Audit Report there-
on, under sub-section~+6) of section 16
of the Merchant Shipping Act, 1958.
[Placed in Library. See No. LT-10524/
76].

Drugs anp COSMETICs (5RD AMEND-
MENT) RULES, 1976

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K. M.
ISHAQUE): 1 beg to lay on the Table
a copy of the Drugs and Cosmetics
(Third Amendment) Rules, 1976
(Hindi and English versions) publish-
ed in Notification No, S,0 903 in
Gazette of India, datag th= 2%ty Feb-
ruary, 1976 under section 33 of the
Drugs and Cosmeticg Act, 1940. [Plac-
ed in Library. See No. LT-10525/76].

NOTIFICATIONS UNDER MINES AND MINE-

RALS (REGULATION AND DEVELOPMENT,

AcTt, 1957 aND REVIEW & ANNUAL RE-

PORT OF HINDUSTAN COPPER LTD., CAL-
CUTTA FOR 1974-75

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
SHRI SUKHDEV PRASAD): I beg
to lay on the Table—

(1) A copy each of the following
Notifications (Hindi ang English ver-
sions) under sub-section (1) of sec-
tion 28 of the Mines ang Minerals
(Regulation and Development) Act
1957: — '

(i) S.0. 981 published in Gazette
of India dated the 6th March,
1976.

CHAITRA 5, 1898 (SAKA)
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(ii) S.0. 982 published in (razette -
of India dated the 6th March
1976. [Placed in Librawry. See
No. LT-10526/176].

(2) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section 619A
of the Companies Act, 1956 :—

(i) Review by the Government on
the working of the Hindustan
Copper Limited, Calcutta, for
the year 1974-75.

(i) Annual Report of ‘he LHindus-
tan Copper Limited, Calcuita,
for the year 1974-75  along
with the Audited Accounts
ang the commenis of the Com-
ptroller and Auditor General
thereon. [Placed in Library.
See No. LT-10527/761.

£ MPLOYEES’ PROVIDENT Funps (AMDT.)

SCHEME, 1976, ANNUAL REPORT OF COAL

MiInEs LABOUR WELFARE ORGANISATION

FOR 1974-75, SALEs PROMOTION

LOYEEs (CONDITIONS OF SERVICE) RULES,

3976 aN EQquaL REMUNERATION RULES,
1976

EMP- .

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): I beg to lay on
the Table:

(1) A copy of the Employees’ Provi-
dent Funds (Amendment) Scheme, 1976
(Hindi and English versions) publish-
ed in Notification No. G.S.R. 395 in Ga-
zelte of India dated the 13th March,
1976, under sub-section (2) of section 7
of the Employees’ Provident Funds
anqg Family Pension Fund Act, 1952
[Placed in Library. See No. LT-10528/,

76]-

(2) A copy of the Annual Report
. (Hindi and English versions) on the-
activities of the Coal Mines Labour
Welfare Organisation for the year 1274~
75. [Placed in Library. See No. 1LT-
10529/76].
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[Shri Balgovind Verma]

(3) (i) A copy of the Bonded Labour
*8ystem (Abolition) Rules, 1976 publish-
ed in Notification No. G.S.R. 99(E) in
«Gazette of India dated the 28th Feb-
ruary, 1976, under sub-section (8) of
section 26 of the Bonded Labour Sys-
tem (Abolition) Act, 1976.

(1) A statement (Hindi and kngl.sh
versions) explaining the reasons for
not laying simultaneously the Hindi
version of the Notification mentioned
at (3) (i) above. [Placed in Library.
.See No. LT-10530/76].

(4) (i) A copy of the Sales Promotion
Employees (Conditions of  Service)
Rules, 1976, published in Noufication
No. G.S.R. 113(E) in Gazette of India
dated the 8th March, 1976, under sub-
section (3) of section 12 of the Sales
Promotion Employees (Conditinns of
1Service) Act, 1976.

(ii) A statement (Hindi ind English
‘versions) explaining the reasong for

(1) Shri Mohan Dharija

MARCH 25, 1076
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not laying simultaneously the Hindi
version of the Notification mentioned
at (4)(i) above. [Placed in Library.
seg No. LT-10581/76].

(5) A copy of the Equal Remunera.
tion Rules, 1976 (Hindi and English
versions) published in Notificalion No.
119(E) in Gazetie of India dated the
11th March, 1876, under sub-section (3)
of section 13 of the Equal Remunera-
tion Act, 1976, [Placeqd in Library. See
No. LT-10532/76].

12.01 hrs.

LEAVE OF ABSENCE FROM THE
SITTINGS OF THE HOUSE

MR. SPEAKER: The Commitiee on
Absence of Members from the Sittings
of the House in their twenty-fifth Re-
port have recommended that leave of
absence be granted to the following
fourteen Members for the periods in-
dicated against each:

. sth January to 6th February, 1976 (Fifteerth Sessior)

ard 8th March to 2rd April, 1976 (Sixteerth Se-

ssion).

«(2) Shri Hukam Chard Kachwat

anuary to 6th Febuary, 1976 (Fifteenth  Se-
5:1:ign) and 8th March to 2nd April, 1976 (Sixteenth

Session).

(3) Shrimati Shakuntala Nayar

sth January to 6th February, 1976 (Rifteenth  Se~
ssion).

. hri Bhagirath Bharwar . 6th Pebruary, 1976 (Fifteerth Sessior) ard 8th JMarch
4) Shri Blagira arw to 15th Agil, 1976 and 26th April to 14th May, 1976
(Sixteenth Session).

+(5) ShriJaneshwar Misra ., .

218t J
and
Sesgion)

ly t August, 1975 (Fourteenth Session )
“gh ;mﬁul:ry to 6th %e

bruary, 1976 (Rifteenth
and 8th March to 1sth March, 1976

(Sixteenth Session).

{6) Shri Purushottam Kakodkar

«7) Shri Jyotirmoy Bosu .

6th Janusry to 2ist January, 1976 (Fifteenth  Se-
ssion).

6th Fcbruary, 1976 (Fiftecnth Session) and 8th March
tox
tn??Sixteen slon).

Apﬂlxgmdzﬁth April to 14th Msy,



